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the pesticide has to be tested etc. and the
roducers do not have full data with them,
hey have to procure that data and for

these reasons, one year is necessary.

SHRI P. RAJAGOPAL NAIDU: I am
not pressing my amendmeant, I would seek
leave of the House to withdraw it.

Amendment No. 1 was by leave, withdrawn.

MR. DEPUTY- SPEAKER: The
question is:
“7 hat clause 3 stand part of the Bill”.
The mition was alopted.
(lause 3 wis alled to the Bill.

Clauses 4 to 9. Clause 1, the Enacting

Formula and the Title weve added to
the Bill.

SHRI SURJIT SINGH BARNALA:
1 beg to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The

question is:
“That the Bill be passed.”

The motion wad adopted.

15.35 his.

PETROLEUM (AMLENDMENT) BILL

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
1 beg to move:

“That the Bill further to amend the
Petroleum Act, 1934, be taken into
consideration.”

This is a Bill which seeks to make some
formal changes in the Petroleum Act of
1934

These changes have becom= necessary
because the Act did not contain a provi-
sion to have the rules framed thereunder
placed before the Lok Sabha. In 1974 the
Subordinate Legislation Committee of
the Lok Sabha had made a recommenda-
tion that any Act which did not have
such a provision should be amended as
-early as possible so that the rules are
placed before the House.
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We are also taking advantage of this
opportunity to make two minor changes in
Sections 26, 27 and 28. The Code of
Criminal Procedure in the carlier Act was
the original Code of Criminal Procedure,
1898. It has since been amended and we
are now secking to make the necessary
changes herc by substituting the Code of
Criminal Procedure, 1898 by the Code of
Criminal Procedure, 1973. Then, since the
original Act was passed, there is a change
in the designation of the Inspector of Ex-
plosives. The Chief Inspector of Explo-
sives in India has now come to be known
as the Chief Controller of Explosives.
In Section 27 we propose to make that
necessary change. In Section 28, ‘Criminal
Procedure Code, 1898’ is sought to be
substituted by ‘Code of Criminal Pro-
cedure, 1973’ and later, in another sub-
section of the same section, ‘the Chief
Inspector of Explosives’ is sought to be
substituted by ‘the Chief Controller of
Explosives’.

There are no substantial amendments of
the Act as such and there are no issues
involved. So, I commend the Bill to the
House.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): He is not making a pro-
per prayer.

SHRI JAGANNATH RAQO (Ber-

hampore): Now it is only for consideration.
Iie will make the prayer later on.

MR. DEPUTY-SPEAKER: Motion
moved:
“That the Bill further to amend the

Petrolcum Act, 1934, be taken into
consideration.”

wt faqms qa aRE ( FFW@T):
Iqreas wERT, § geard Fa1 g fF
o mfufsam, 1934 &1 w1
gmyd 7 qrar faggs wax qfafa
Fr gt 71q, frad 7 ggea &, waiq . —

(1) = st gaFET
(2) = " qagw fare
(3) =ro WS fag
(4) = TwAraT fag
(5) = s fag

(6) =Y gFw AT AAW AT,
14



241 Petroleum

[ feras TaR a%a)
(7) =t gaT=

WX ¥ 1 wRER, 1977 7% wfqaga
Y w1 wRwW faar I

ot It Satafew . Iqrege oY,
t fasw § gifaaw oz & fedy &
¥ gWET T § | 9 fagaw § fey
FTAA § girardr dwraT FI3 JTeT F5
@ A g 1 OF B @ afe @ faaw

L FA & fag gt swawt ¥ &

TS I3 @Y AR garfede afgedqn
FAEr 7 W fox et f w17 & A
I fraw HJR A9 §, @R W
acE ¥ S W fram arfoa fg o &
IART @I F A T@AT A0fEw |
@ faags & g@ ¥ AT &) FAT
ey € f& o ot o g fagas &
g A9 g —aar fF s qam
FEAT ¥ AW F—IARI  HIA F
A @T AT | AN TF TH AT A
TAFT LANTH TG 9T | AT W W fad-
TF F gTO FaA ZAAT & q9gT F7 @
g & dafaan #F7 F gawT S A
fram a79 a9 T AT F AT AW

fFar s | 5w wwa za R afe-

Y HEA AT 9fE@dT FA FT AR
AR T IAFe FAA H STET
W ara 9T F91 & g fF 3w oAew
¥ wrm fraw @ 17 ar 7@ ar & =
qHAAT I GUEF FT F1S qIdG gHIT |
quY grera ¥ TEEY I FHE F GTHA
Ao FIT FY AATIW & TEN ¢ | FHAQ
7 7w gwrae & a0 g & f Afw
Wi gy of@dT & #1 gae
T &, e frawi 71 79 g3 F qvey
TEA FY qITAT T FIT § AT A00EY
wifs ot 78 § 9% foras T gw &%
®RE T w9 gwgw F afew F d9
WX 19 95T W W fagaw ) oF av

JULY 26, 1877

(Amdt.) Bill 252

¥ AR & & w1 gvea g
wifge | wafed A srdar § fs we-
g g AU FMEAF F I F q |

ot foramaw gaE arew . JaTEUey
wgiea, § wrdE gEY Sy & wwg Ay
FRar g | AfFa & ag quwar ar
T FEifoaw g # agd qw< gy
F1 @ §, TEIf9d g gmgd o
frar g1

JqTOW WA . H{M I9F for
FE H TAATIAIT |

it faamas wag grem ¢ § amgan
FfF amwra@ g A1 3w
fata®s & wax #fufa & I™ & am,
yax afafa 37 77 amal 0 faar 3
AIFTT F1 ga1g 2dr f 5@ Svg &
gfafa gt gmam o 33 FAT ¥
f&a 918, #ifF o frggs & aTv-an
g a1 I Agr gmr o 4fw
e fafrrzs amm T Fgm & 5
F UF A7 AU FwigA A9z
afaeoa FAA F frraeEwT w7
Fratfrag $77 % fa¥ a7 § s=faa §
ITH AT F AATfEF AN qEEA
F1 amF AqT § | Afww § fragw w2ar

I AERT : A 12 { Ffora,
& mrogEr 1 F FATIAT

Therefore he withdraws his amendment.
He has a sort of not moved it because it
is in the moving stage now.

SHRI VAYALAR RAVI (Chirayinkil):
Mr. Deputy Speaker, it is a very small
Bill, There is nothing controversial. My
only provocation to speak is the mover
of the Bill and nothimg more.
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The hon. Minister said that they can
take advantage of the minor changes
proposed to be made in sections 26 and
27 of the old Act. Section 27 lays down—

*““Whenever there occurs in or about,
or in connection with, any place in
which petroleum is refined, blended or

kept,..”

Petroleum refining is also included there,
Petroleum prod uct must be there for the
implementation of the Bill.

In this connection T may draw the
attention of the Minister to the unrest in
some of the petroleum refining insti-
tutions like Cochin Refinery. 1 pointed
it out to Shri Bahuguna. Shri George
Fernandes was a labour leader. He may be
surprised to know that during the last 30
months the demands are pending in the
Ministry. That is the reason why the em-
ployees are on the strike.

It is not only the case of Cochin
Refinery. He can see it in H.M.T.
Kalamassery & B.H.E.L. Shri George
Fernandes must have been in the know
of the problems of labour unrest. That
is why I am provoked to speak. Shri
George Fernandes can do something. That
is why I'want to bring this to his attention.

Yesterday it has been widely reported
‘4.2 million mandays have been lost’ in
the last four months. No member of
Parliament would like the mandays to be
lost. There should be a national move for
production and growth.

1 feel worried when I look to this
problem. When I hear the speeches of
Shri George Fernandes 1 feel happy
of that, even though Shri George Fer-
nandes may be angry with me or my party
or abuse us. But self-reliance is the slogan
of this country and the country has to
go of its own. This country cannot be a
beggar for the aid from the major coun-
tries. That is why, for the last so many
years, we had slogan for self reliance.

On the one side I look to the situation
in the country—4.2 million mandays lost.
George Fernandes can correct me if I am
wrong. On the other side, I look to the
speech of Mr, Fernandes which appeared
in the Indian newspaper. This is in an
address three days ago in Dublin and he
pleaded for massive aid for fighting rural
poverty in India. I qu?tc him. He said:

‘Referring to the problem of provi-
ding drinking water to villages he sug-
gested each trade union could under-
take direct responsibility for one vil-
lage. It would cost less than 3000 dollars
(Rs. 27,000). Similarly, trade unions
could take responsibility for integrated
development plans in districts,*
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This is what he said. He wanted the
Trade Unions to press their own respec-
tive Governments to give aid to India.

MR. DEPUTY SPEAKER: How does
the Petroleum Act come in here?

SHRI VAYALAR RAVI; I am pro-
voked because of the Minister himself.
If you ask me to sit down, I will sit down,
Sir. The Minister is going to reply. He
will be happy to hear his speech.

Mr. DEPUTY SPEAKER: The Minis~
ter is provoked to reply.

SHRI VAYALAR RAVI: T am nct at
all criticising whether it is drinking water
or some other thing. The main question
is this. What is the attitude of the Go-
vernment? It is a respectful begging be-
fore 1he nations. Buv what happened
carlier? Mr. Fernandes was sitting on
this side of the House. At that time he
was one of the bitterest critics of our
going for foreign aid in a big way. I am
subject to correction if 1 am wrong. Re-
cently, two days ago the American Assis-
tant Secretary Mr. Warren Christopher
had been here and he met the Finance
Minister. Even before the Prime Minister
made certain statements on the floor of
the House. The Prime Minister said on
nuclear policy that we are not going to
have nuclear explosion even for peaceful
purposes. Sir, the foreign base in the
Indian occean are a real threat to our
country. They surround us like a ring or
a cresent, But the Prime Minister said
that this threat is because of the rivalry
between two major super powers. This is
one approach. There is a climate created
for a massive economic invasion by the
United States. 1 take note of the signifi-
cant statement made by Mr. George
Fernandes when he was abroad. He said
categorically in London that there is no
de-nationalisation or no nationalisation
further, A few days ago in Germany he
pleaded for investment in India by foreig-
ners. So, all these things show that we
will not nationalise anything, don’t be
afraid.

So, 1 want to ask this question. What
is the policy of the Government? Are
you going to make progress by self reli-

r.are you going to merely depend.
.pon foreign aid?

Sir, what happened to countries in:
Asia—whether it is Pakistan or Thailand’
or Malaysia? Wherever the USA step-.
ped in, they toppled the Government,
and they mnstalled their own puppet
governments. This is the history, The major-
question therefore arises, namely: Are we
going to have massive aid, and depend’
upon this aid of the foreign countries,.
or, are we going to depend upon our
own self-reliance?
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[Shri Vayalar Ravi] nincteen months. I may tell you that

ur bank balance may not last longer.

1 know what he said in the course of ou have to go by your own policy.

‘his speech on the Demands for Grants I would urge upon him to give up this
relating to the Industry Ministry, I do kind of policy.

not want to take much of the time of the
House by quoting what he said then.
He dcfinitely said that there was no

With these few words, I conclude.

progress made in the country. The fact ot fearmae waw aTEw ;. I
‘remains—he should repudiate that if I am m Her ﬂ'@'ﬂ'ﬂ' FET
Illlot correct—that there is no storage place y W ikl T

ere because of the abundance of food- 5 ¥ T T9YT FET &
grains. We could produce enough food. fagam T g & 3 T R!
This was said on the floor of the House. g+ qIY Eﬂ‘ ¥ "5y WE‘TW T &AM

Shri Biju Patnaik says that he has enough N .

of steel and he does not know what to do 'Tfffﬂw EFPT &qﬁ EF'T ‘ﬁ-( T
with that. The basic fact is that there 1s |

abundance of production in the country. AT §

You should take note of this. I would

tell Shri Fernandes that he should not go g,
by what the World Bank Report says be- qu? AR, ¥ e m: fr
cat:scﬁ ittyvas ;_hcy_ who said that there was oI FI q-:xﬁfa-q-q F1 feafsy = T
Jjustification for imposing emergency in } -
the country about which vou and our- g W gogs fagas & awg qH
sclves do not agree. Fiiefas giedz £ FAT |
So please do not go by the World Iy wEYRw, s w@y feafa &7
Bank Report if something has gone wrong
here. The point I am now raising is this. HAL QIST q7 HATST &7 (A T AT
1 do not know whether the Minister is AT T & FRET
likely to reply to that or not. In this ga‘f ik tim‘f m?’liﬁfg " . i
country, one of the major problem, that g faoam oAt @ afeq ifaaw
we all face from the working class is strike ) . e
or lock-out by the managcmcn}}.LIn the 4 ?,fﬂ';ﬁ' ﬂgm‘% C A ‘Tg % fF wrass
‘Cochin Refinery, HM.T., BH.EL. etc. - s~ -
ctc. the strike is going on. Look at the fa® T FE-TAT H’IEI;{SIIE, 23]TT
four million mandays lost because of the 2 T wifeat =
lock-out or strike in the last 4 months. IR @qm @’ ;’Tt{;ﬁ :
We should not live by the massifvc Ameri- qra ¥ afs g3 1 Jr gy arfear
can aid or any aid reccived from other - : . . T
western countries. I have to remind you a9 AT q?ﬁ% | I IAH AI=T 3I||$ZII
that the American aid cannot come :
to this country without the approval TAM FI Iaﬂ‘lil EAT FTE'T g | .gw
of their Congress. - 6‘]— ;‘-{‘r Q';‘Tfa'q'w Fr qgmi
Look at the statement made by the ~ - -
hon. Prime Minister on the floor of the gt AR IR F fTa L[4
House and the visit made by Mr. Warren ; PG -
Christopher and the country’s claim for T% %-| % LA Ll
the massive American aid that is likely feq g8 BT O IMA F fgqrq q gaar
10 come to our country. You should be = o :
very careful about it. They cannot give T @I % |
you massive aid without some purpose -
behind it. (Interruptions) Sir, 1 do not faag S ¥ fFam o9w &9
want to take much of the time of the - -
House. Because I am provoked by the Y m FEE rﬂ'ﬂ: gHc L FATqar %,
statements made by the hon. Minister, : :
here, 1 have to speak. I would like to ag WY FEAT "gm g\r 13;%3 fw Wﬁ'
seek some clarification on the statement = FE amed
which he has made there. He was very I &T w1 ﬁ’_mf 'T@'

critical of the previous Government. 1 @ ;-rf % | {g—% qTa E"r m-q- #

must warn him that you cannot carry

on for a long time by what the previous FeAR 1 FIeqT W LF H@' % !

Government did. You have to go on your -~ . ~ . =
own policy for taking the country for- Iqq W1 TEY fmﬁé‘ ¥) guR mig @
‘ward thercby making it  progressive. g #r T m e 1 T
“You should know that in Bihar where- : - )
from you got elected the police 1; posted Is 9T fadiT & g | Tg q-gf
in the campus of the universities. A situa- “

tion is developing and I wam you that faa qrar § 1 SUONE grAal #1 2@

t live for a long time on the .
T el the  Congros in the last T qF Qg7 GHET FrT Mgk ATl
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gfoan steqee & I Y +% &
a1 d0faw & Fea A 9 Ao
t 38 & o garT g1 uF sfwEfaa
oHTHT AT FT TT Ao 1 &% FFar
srar Jfgd |l g A9 F;r M §
qIT FOYHT F FIT  ATHIT FT £I7H
qrefeq  HTAT ATFAT 97 |

28 FTA F T 7 grag fwar
arvgr g f& o fage FAT 390
TifRaTdz F I AT JATT 1 28
qIg * 1T WAl AT FT A MT
£TIF TAT § AT SRW I fam oA
w7 & fir fret waz ¥ afcd fraw T
1 o1 wfagFt & & w7 77 I W
sifggrqz. & FAA F@mar SR
A% TifarRz & oTx FIAT A0
gz AT FWgT T wIAT &7 fEHAr S
[T U3 CF AT §A9T § A7 9
AMgq F1 qrA & fqo § 965 ageT F
qFITE AT F AT |1 g TH goyA
FT FAGA AY FIATE |

SHRI SAUGATA ROY (Barrackpore):
Sir, this small Bill that Mr;
George Fernandes has  brought l[orward
is> an amendment of the Petroleum Act,
1934, that was brought forward in the
British days. The Petroleum Act was
mainly intended to ensurc safety in the
storage, distribution and transport of
petroleum and this present Bill is a small
amendment as follow-up of the Committee
on Subordinate Legislation. As such,
nobody can be very much against the Bill.
The only thing I want to point out is that
there have been very few petroleum blazes
in India as compared to the advanced
countries and, as such, the original Act
has served its purpose. But my main

oint is that the Minister of Industry who
f\as under him Department of Heavy
Industry, Department of Small Scale
and Cottage Industries and the Directorate
General of Technical Development has
to come here and sit for full one hour even
for this small Bill. It is mainly because
the government has not been able to
complete its council of ministers, Normally,
this Bill could be piloted by a State or a
Deputy Minister. Yesterday, Sir, we
found the Prime Minister sittng for two
hours to get a simple Bill passed.

1928 LS---9.
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Sir, BHEL, Bhopal—which is under
this Ministry— is having a tools-down
strike for the odPaSt cleven days. It has
already resulted in a loss of Rs. 5 crores
to the govermment. The ‘newspapers
carried a news-item about thi$ strike
the other day and suggested that' Central
intervention is required. But we find
the Industry Minister does not get time to
attend to this problem. On the con-
trary, we see an unfortunate spectacle
of his coming here to get this simple bill
passed. We have already assured of
our cooperation on. these simple Bills,
that is, we will give less number of amend-
ments., We want the government to func-
tion in a proper way. Somebody should
take charge of these small things so that the
Industry Minister is able to concentrate on
the more important task of solving strikes
in big public undertakings.

The Industry Minister has overseas
commitments too. Recently, he has
been away on a foreign tour. We have
no quarrel on that. But, Sir, in London
he made a startling statement that there
will be no more nationalisation or take-
over.

16-00 hrs ,

Now, tell me, in the present situation
of the Indian economy, whether such a
statement is called for. I do not know
whether such a statement is going to, help
our economy or our industry., I do not
know whether such a statement is expected
of a fiery trade union leader like Mr.
George Fernandes. He has said that
no industry will be taken over and a dia-
logue will be started with the industrialists,
A few days ago, Mr. Fernandes had called
them rats. I am not able to understand
this whole business of functioning. Last
time we were talking on the question of
industrial price. The Government is
not able to lay down a policy. Small am-
endments are being brought forward
every day, taking the precious time of
the House, while important things are
being overlooked. So, I take this oppor-
tunity while speaking on this Bill which is
essentially for ensuring the safety of the
people to say : let him , ensure the safety
of the economy, let him ensure the safety
of the public sector, let him ensure the
safety of the industry and let him ensure
the safety against the loss of mandays
due to stikes and lockouts. If this is
done I hope that we need not take the
time of the House by bringing. forward
such small Bills.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Sir, since it
is an opportunity to tell things about the
Petroleum Ministry, I wo rcgq@t you
kindly to see that this House' does not
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[Shri  Jyotirmoy Bosu]

become an inadequate forum for venti-
llating our gricvances. What is happen-
ing in the country where we have 60
million people ? The time is so limited
and opportunities are so few in number,
that naturally whenever we find an oppor-
tunity we will make use of it.

The first point is about the pipeline
laying contract from Bombay High to
Uran, Trombay. I want to draw your
attention to this fact. When Mr. K.D.
Malaviya was the Minister in charge of
this subject a contract was given to Dema;
although their tender rate was higher an
the Planning Commission and the Mi-
nistry had approved a particular route for
laying the pipelime, but the route was
changed and the kilometre length of the
route was increase d by 44 kilometres and
the additional cost of that was Rs. 88-00
crores. A big sum was given as a com-
mission. I would like the hon. Minister
to enlighten this House as to what had
actually happened ? What steps are
going to be taken in this regard ?

Some interested persons hastened the
finalisation after the Congress was  reject-
ed a the polls. They had given false
reasoning and the reasoning was the
advent of monsoon which, of course,
was not correct because during the mon-
soon months the work could not be com-
menced. Certain developments have
taken place in spite of that and we should
like the hon. Minister to enlighten the
House as to what had happened.

The sevond item is Phillips petroleum
in Cochin; that place is strinking: that
organisation is stinking. It is collabora-
tion with Duncan Brothers of R.P.
Goenka, the notorious black marketeer,
the Asian Cable affairs. The American
directors of this company were punished
for keeping substantial amounts of money
in Switzerland and when they were asked
by the court they confessed that the
money was being kept in Switzerland for
pay offs to Indian politicians in power as
well as Indian officials who were dealing
with that subject at that time. S.P.
Goenka of Duncan Brothers, a noto-
rious criminal, is the man who was the
pipeline between tax Swiss Bank account
and the payments in this country. I should
like that also to be brought on the floor
of the House with the fullest details.
These are two serious allegations and I
do hope the Government will take cog-
nisance of them.,

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) Mr.
Deputy-Speaker, the Pectroleum Act is
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concerned primarily with storage and
transport of petroleum from the safety
point of view. Since my ministry is con-
cerned, among other things, with explo-
sives, storage and safety of explosives and
petroleum being an explosive substance,
it comes into the picture in so far as the
administration of the Petroleum Act is
concerned.  Pricing of petroleum, selling
and import of petroleum or laying of pipe-
lines or award of contracts—thesc are all
matters which the Petroleum Minister and
the Petroleum Ministry deal with.

Hon. Membes raised some points. Shri
Vinayak Prasad Yadav referred to the
gricing and distribution problems;

hri Jyotirmoy Bosu referred to pipeline
contracts and collaborations. I  can
assure them both that I will pass on the
points made by them to my cabinet collea-
gue who handles those relevant ques-
tions.

Two hon. Members from the Congress
Benches have spoken. 1 can only say that
there are certain people who invariably
have a tendency to say right things at the
wrong time; others say the wrong thing at
the right time. Congressmen always
say wrong things every time. Obviously
industrial policy is being debated in the
country. Wherever I go, I remain the
Minister of Industry and if I am asked a
question on any aspect of my ministry’s
functioning I am bound to answer that
question. I have said in the House and
1 have said outside that is so far as the
industrial policy of the country is concern-
ed, a certain amount of re-thinking is
going on. I am sure nobody is going to
tell me that industrial policy is a dogma.
It is not a dogma; nor is the 1956 resolu-
tion a dogma and an article of faith; nor
can anything done before or after that
date be deemed an article of faith. Any
fundamental change in policy will have to
be with the approval of the House, if it is
going to be a change, that is a departure
from the 1956 resolution, because that re-
solution was a resolution of this House. I
repeatedly said that there is no change
contemplated which is of a fundamental
nature. I was asked a question whether
there was a move to denationalise industries
because there are a large number of people
in this country who have been saying ever
since the janata govenment came to
power that we meant to denationalise
industries. 1 said that there was no move
to denationalis industries. I was ask-
ed a questions whether there was any
proposal to immediately nationalise cer-
tain industries. There is no propesal
immediately before us to nationalise any
industry. ese are statements of facts
and no departure from policy is there;
it is nothing that should worry any friends
or critics.
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A lot of other points were made in the
course of debate by hon. members from
the other side. I am sure there will be
a proper time for me to deal with those
points; this certainly is not the occasion.
Even though my presence provoked
them, I would not be provoked on the
various points that have been made with
the intention of provoking me. There
was a reference to BHEL strike in Bhopal.
I should like to discuss that strike in detail
because a lot of things, the manner in which
the issues were raised, the manner in
which the whole dispute was escalated,
etc. These are matters which I will not
mind discussing at the appropriate time in
an appropriate forum, not on this occa-
sion. T should like to tell the House that
according to the information that I have
received this morning, the dispute had
been settled and work was to start at 2°30
p.m. today in Bhopal. Kalamasery is
another problem. I have tomorrow called
a meeting of Members of Parliament from
Kerala, members who had been con-
cerned with that issue in order to discuss
certain proposals with them and I hope
with their cooperation it would be possible
> settle that dispute.

SHRI C. M. STEPHEN (Idukki)
You are arranging a discussion ?

SHRI GEORGE FERNANDES :
Notes must have gone to those who are
involved in it.

Sir, there are no other points to be
raised in connection with this Bill. as
one of the hon. Members has said, it is a
Bill which should have been passed in a
minute’s time. I hope, Sir, the House will
adopt it.

MR. DEPUTY SPEAKER : The

question is :
“That the Bill further to amend the
Petroleum Act, 1924, be taken
into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER : Now we
will take up clause by clause consideration
of the Bill.

The question is :

“'I'haBt' l(lllauscs 2 to 5 stand part of the
1 .ll

The motion was adopled.
Clauses 2 to 5 were added to the Bill.

Clause y, the Enacting Formula and the
Title were added to the Bill.
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SHRI GEORGE FERNANDES : I

to move :
“That the Bill be passed.”

. MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill be passed.”
The motion was adopted.

1612 hrs.

[SHRi DHIRENDRANATH BASU IN THE
CHAIR}

TEA (AMENDMENT) BILL

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA) : Sir I beg to move :

“That the Bill further to amend the
Tea Act, 1953, be taken into
consideration.”

The Tea Act, 1953 (29 of 1953) which
came into force on the 1st of April 1954,
created a Tea Board which supervises the
development of the tea industry in this
country. The Tea Board has had a post
of Deputy Chairman for several years
but so far the Deputy Chairman has not
been named as an authority under the
Tea Act, though he is referred to in the
Tea Bye-laws, 1955. As a matter of
fact, when the Chairman is out on tour
or out of the headquarters or otherwise
incapacitated, it is the Deputy Chairman
who exercises the powers of the Chairman.
In the absence of inclusion of this post in
the Tea Act, this post does not carry
with it the specific statutory powers and
duties. It is proposed to remove- this
lacuna by including this post in the Tea
Act, 1953. It is also proposed to specify
the powers and duties of this post clearly.

At present, the Central Government is
empowered to make appointments to
posts carrying a salary of Rs. 1000 or
more per month. As a result of the re-
commendations of the Second and Third
Pay Commissions there had been upward
revision of scales of pay and the Tea
Board’s power to make appointments to
the ts in the Tea Board has been re-
duced considerably. A task force was
appointed in 1973 to study the various
aspects of the Tea industry and the ad-
ministration and the functioning of the
Tea Board. It recommended among
other things an increase in the powers o
the Tea Board to apxomt Officers upto a
limit of Rs. 1800. As there is no scale



